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contract was ·rescinded and the balance 
work awarded to another contractor. 
The quantum of compensation, recover-
able from the Samaj in terms of the 
contract, will be known after te flna-
lisation of the accounts of the latter 
"ontractor. The Samaj have explained 
.... hy they could not complete the work 
.and Government are nOw considering 
the question of recovery of compensa-
tion from them. 

Indus Water Treaa 

"un. Shrl Tashpal SIqb: 
Shri Flrodla: 
Shrl Ram Barkh Tadav: 
Shri Ouw La! Berwa: 
Shri Bukam CbaDcl 

Kachhavalya: 

Will the Minister of Irrlptlou ant 
Power be pleased to state: 

(a) whether India will get more 
water next summer following the 
agreement between the Indus Commis-
sioner< of India and Pakistan; and 

( b) if so, the details of the agree-
ment? 

The Minister of Irrigation and Power 
(Shn FakhradcUn Ahmed): (a) Yes, 
Sir. 

(b) The withdrawals by India from 
the Eastern Rivers will be in accord-
ance with the detailed provisions for 
Phase II given in Annexure H to the 
Indus Waters Treaty, 1960. 

LoaD t.v Orissa for Proenrement 
of JUee 

"1272. Shri Vasadevan Nair: Will the 
Minister of FInance be pleased to state: 

(a) whether the Orissa Government 
had requested for an advance of Rs. S 
crares from the Centre for rice pro-
curement; 

(b) it so, the advance or help given 
by the Centre; and 

(C) if the ful! amount was not ad-
vancM, the reasons therefor? 

The Minister of Slate In tile MIDIs-
try of Finance (Shri B. K. Bbapt): 
(a) A request for the grant of a ways 
and means advance of Rs. 2 crores for 

the procurement of rice was received 
fram the Orissa Government in Feb-
ruary, 1966. 

(b) and (e). The State GQvernment 
has been granted a cash credit accom-
modation of Rs. 2 crores by the State 
Bank against the hypothecation of 
food grains. As this limit can be in-
creased, if necessary, by the State 
Bank, as and when additional pur-
chases are made and foodgrains are 
available for being hypothecated to 
the Bank, It Was not considered neces-
sary to grant a wayS and means ad-
vance to the State Government from 
the Central Government. 

~_ In Aniealture 

"ItI!. Shri Llnl'a ReoIdy: Will the 
Minister of Pla.nn.iJI&" &Del SoeIaJ Wel-
fare be pleased to state: 

(a) whether the Planning CammlS-
sion bas submitted ita review of the 
agricultural progreas during the tint 
three PIa",,; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken 
on the recommendations made thereinT 

The Depaty Mlnbter m the Minhi-
try of Finance (8hri L. N. Mllhra): 
(a) No, Sir. 

(b) and (e). Do not al1Be. 

Credit faclUties for SUl'ar lDdaRry 

"lZ74. Shri D. C. Sharma: Will the 
Minister of FlnaDOe be pleased to 
state: 

(a) whether the desirability of libe-
ralizing credit facilities tor the lugar 
Industry to enable it to pay arrear. of 
dues to cane-growers has ·been cODli-
dered; and 

(b) if so, with what results? 

The Minister of State In tile Minis-
try or FInance (Shr1 B. R. Bbap&): 
(a) Yes. 

(b) Credit limits, except In the case 
of certain units which are not well-
managed. have heen sanctioned by the 
financing hanka, .ft.er taking into con-
sideration the need for makin, pay-




